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correc atasemaent, )
mof mee!ingh\‘:nh the' Jumut g:ft

sty MAN‘ORAN‘}AN BHAKTA: He

mqt us  yesterda oday he is to meet
the 'striking jumor Engincers whi

has not donc so far.

(v) REPORTED AMAULT ON ASIAN Immi-
GRANTS IN LONDON
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1480 hrs,
AIR (PREVENTION AND CONTROL
OF POLLUTION), BILL—Conid.

MR. DEPUTY-SPEAKEK: We now
mﬁmmmmellnumpmweforme

drpolluuon The Mmuterhnjunnmv
given notice of an amendment to refer
the Bill to a Joint Committee.

THE MINISTER or wonxs AND'
HABILITATION (%uu%'tt sxmn?i
BAKHT) to move:

N
3

"Thlt the Bill Jrov;de for the,

air pollution, for the em.bluhmt
with a view to carrylng out the aforestid
purpose, of Boards for the prevention
and control of air pollution, for con-

ferring on and assigning to such Boards

and for d th ith,
be referred to & Joint Committee of the
Houses ing of 30 bers, 20
from this House namely:—

(1) Shri P. Anbalagao
(2) Shri Manoranjan Bhakta
(3) Shri Samar Guha
(4) Shri Dinesh Joarder
(5) Shri B. P.Kadam
(6) Dr. Karan Singh
(7) Shrimati Parvathi Krishnan
(8) Shri M. V. Krishnappa
(9) Shri B. P, Mandal
(10) Shri Jagdish Prasad Mathur
(11) ShriR. K, Mhalgi
(12) Shri Govind Ram Miri
(13) Shri Nathuni Ram
(14) Shri R. N. Rakesh
(15) Shri Ram Kinkar
(16) Shri Ram Murti
{17) Shri Vasant Sathe
(18) Shri Chairman Bhai H. Shukla
(19) Shri A. Sunna Sahib
(20) Shri Sikandar Bakht

and 10 from Rajya Sabha;

that in order to comtmxte : mtm of
the Joint Committee the 1
be one-third of the total nul r of mem-
hers of the Joint Committee;

that the Committce shall make a report
toﬂusﬂou:cbythcendofthcﬁn
week of the next session;

that in other respects the Rules of
Procedure of this House relating to
Puli-m&nury Gommmdees shalt apply
with

s the Spulm- may make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do join
the said joint Committee and commu-
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nioate to this House the names of 10
members to be sppointed by
Sabha to the Joint Committee."” Eﬁ)

MR. DEPUTY-SPEAKER: Dr. Karan
Singh may continue his speech. I think
you can talk on this motion also.

DR. KARAN SINGH (Udhampur):
Y d inted out the pt of

this earth as uingl;g:?'izdu itAi; nwi
g to re . ain
bad said that this dramatic photograph
taken of the carth from the moon showed
earth a3 it really was, a fragine space
ship. The dramatic manifestation of this
idea, I said, was part of our ancient
culture that there was harmony between
man and nature. Man's intcrvention
in environment has steadily increased
over the last few years. From the
beginning if history man has intervened
in the environment. Science and tech-
nology have certainly given tremendous
power to man, power which has been
used for beneficient purposes. The
ravages of nature have in many way sbeen
contained and the standa: og living
have been rasied. But the expanding
rate of growth of this intervention in
the last fifty years has been very dis-
turbing. Although many countries have
b affluent societies, they have also
simultar ly b effluent societi
In the United States there are many
rivers and lakes which are virtually dying.
No fish can live in those lakes because
of pollution levelss. In Tokyo
people go round in gas mask for their
daily work; when they go to offices they
have to wear a mask because the air is
li;llply not fit to breathe. Oceans are
really considered to be source of life;
even oceans have become polluted. I
do not know whether the hon. Minister
has had ion to be acquainted with
the work of menlike. Thor Heyerdahl!
who crossed the Pacific on a raft of
Jacques Cousteau of the Ocean Society.
Theiy say that even oceans are now very
badly polluted. After all they had been
the source of life on this planet. There
are a number of cities where air and
water pollution had reached dangerous
levels. T do not want to go into many
statistics or many references, particularly
because the matteris going to be referred
to a Joint C i But I should lke
to say that water or air pollution is not
confined to any one country, the
ocean gets polluted as & result of efliuents,
other nations also suffer. When air gets
polluted in one vart of the world, it does
not follow national barricrs or geographi
limitations; it ads over the whole
globe, as a result of which we get bad
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cffects, It is a mistake to consider that
pollution em is onl -‘guﬂend'
affiuence; itis not true, !zn a counftry
like ours, lution level have greatly
increased. We have succeeded in doing
what was considered to be almost
impomsible, that is, polluting the Gangn

W FT 9w g ofNE A wET .-y
afe g g o glaw s Rar )

It is really an alarming . Every day
new stops arc being taken. For instance,
the Mathura refinery is very advanta
geous but it is likely to pollute Taj Mahal.

As a former Health Minister 1 can speak
with some knowledge that the discasos
caused by pollution in this country, by
water pollution, are: hepatitis, cholera,
dysentry, and s0 on aud malaria brecding;
respiratory diseases arc caused as a
result of air pollution. In many indus-
trial cities, air pollution is a major
hazard to the people. Levelsthat
may be tol d by populati in the
west with higher nutritional inputs may
not be tolerated by people in our country
where generally nutritional inputs are
low.

15.00 hrs.

Therefore, it is a ver{ serious health
hazard. There are several factors. Indus-
trialisation is onc of the major factors for
pollution; uncontrolled wastes are being
thrown into the air; then urbanisation;
slums are growing up and where people
are ho in these unsanitary condi-
tions, it is & vicious circle, The more the
people, the more the pollution and the
more the health of those people is affected.

Deforestation has taken a terrible toll,
1 have been the Chairman of the Indian
Wild Life Board for many ycars and I
can tell you, the ruthless manner in which
the forests have been cut in this country
in the last thirty years is one of the greatest
tragedies. Ihave myselfscen a
tion—-ldnnotlwmt:ﬁﬁonthe Su::l—
of corrupt politi rapacious bur.
elucntl‘;:n denuded hundfeds and hun-
dreds of miles of forests, as a result of which
today, our wild life is in danger, Not
only that—] see my successor as the
Chairman of Indian Wild Life Board,
Shri H. M. Patel is sitting herc—no
doubt, he will hear me out—terrible
ravages have taken place.

SHRIMATI PARVATHI KRISH.
NAN (Coimbator): He himself needs
protec N

Dr. KARAN SINGH: The forests are °
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animals; tho greenery is ro-

is cron in . Evenin
oty
‘heautiful, one of the most beautiful
nnywl'xere in the world and we

arep of. i:fle” Members of Parliament
weall livein , I to live apart
from that alto, many of us have many

¥nﬂ,‘ connections with this great city—
do not know whether you have flown—
particularly in the winter months when

from Pal can see the whole
ofmﬁhi lying u.:zevra: thick blanket of
of smog.

This will surprise you, I think. 240
tonnes of nitrogen oxide and 2 tonnes of

sulphur dioxide are poured into the at-
mﬁaﬁ of Delhi evermi‘nyby wvehicles.
by the Thermal plants, particularly

this dreagl;ul momot:_)tﬂoai:‘);h ::‘d I.ndr:;
prastha, tonnes seven
tonnes of sulphur diax%de are poured
into the atmosphere of Delbi every day.
‘This is the position of Delhi, our model
city, where we spend hundreds of crores
of rupees for improvement. What about
position in Calcutta and Bombay?
T was seeing some statistics; in Chempur
or some parts of Calcutta, it is literally
not fit for human habitation. This is
the position that is being developed.

According to the Director of the Na-
tional Environmental Engineering Re-
search Institute (NEERI), Kanpur, ninc

Indian cities have already reached
air pollution levels comparable to the
worst cities in the West, ere are these
vehicles over which dicre is n; control,
the thermal power plants and various
other things and there is also, 1 must say

as a former Health Minister, smokers

o continue to blow their smoke not
only into their own lungs, but into the
lungs of hapless non-smokers who may
be sitting nearby. There is a category
of people known as involuntary smokers.
If you are lim'.ng in your room and four

arve smoking, you may not smoke,

when you m.ff and exhale, that
nicotine gets into you lungs also.

AN HON. MEMBER: Are you a
nonemoker?

DR. KARAN SINGH: I am a non-
smoker, That is why I am complaining
that we are willy-nilly put to this. But
quite seriowly, are cumulatively a
scriows  matter.

SHRI VASANT SATHE (Akola):
Smoking is an antidote to thatpollution.
You \:ﬂl become immune to that.

DR. KARAN SINGH: I had the
privilege of being the Deputy Leader

of the Indian Delegation to the United
Nations Conference on the Human En-
vironment and I had some hand in drafting
this declaration that was adopted in
Stockholm in June 1972, This text was

x;de‘anedmen years ago, it is a noble

and it is hing that needs
to be read. I would urge the hon.
Members to read this. But I must say

that the followeup of the United
Nati Confe in Stockholm has been
very disappointing.

On the international sphere the UNEP
—United Nations Environmental Pro-

amme—was set up with its headgauarters
in Nairobi. But unfortunately it seems
10 have lost allits drive. Maurice Strong
was the Secretary General of the earlier
organisation. After he left, the whole
thing has, as far as I can gather, become
moribund. In our country, we had set up
a N et 1 "‘ (] on w 2, +al
Planning and Coordination. ‘The late
Dr. Pitamber Pant was its Chairman.
Unfortunately after his death, this impor-
tant and very valuable monitloring
agency that was set up has also become
moribund. It is not as if this is the first
time we have thought of this. When this
Nationa! Committee was set up, it was
hailed throughout the world as a very
progressive measure. At that time, I
remember very clearly the Government
and the former Prime Minister made many
statements with regard to the importance
of this. But what happened? After
Dr. Pant died, nobody has taken any
interest in it and it bas become moribund.,,

The pr legislation is wel , but
I have certain important suggestions to
make for the comsideration of the
minister, One is that sound pollution has
not been included. Yesterday my
friend, Mr, George, made a remark in a
lighter vein in regard to sound pollution,
i ly the decibel level in this House
during the zero hour sometimes goes
beyond permisible limits as far as health
is concerned. Quite apart from that
some labour leaders are here—in industrial
organisations, studies have shown that the
noise produced by the machines is one of
the gr health hazards and t} 1
of our workers suffer not only from
impairment of hearing but also from
certain chological strains  that are
s important matter.  Lucd
is is a m| t matter. Luc]
we have nov:?o far allowed these aupeno’:
nic jets in Indin. But in many western
countries where this jet boom has become
gheorderoftheday, mpl‘cuc finding

effects are
So,lwoum.‘.‘??n
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AN HON. MEMBER : What about

songs?

DR. KARAN SINGH: Songs—sangeet
—are the antidote:

gt waf AEART
az e arm

Where there is music and harmony, people
live in harmony. That i& why so many
vedic hymns pray for concord and har-
mony. So, apart from water and air
pollution, sound pollution also should
be integrated into this very bit of legisla-
tion so that you get a comprehensive
Bill.

‘The suggestions 1 have to make are as
follows: Firstly, the National Committee
on Environmental Planning & Coordi-
nation must be revitalised. But please
have a full-time Chairman.,  After Shri
Pant, Shri Subramaniam who was Mi-
nister, was made Chairman. After that,
somcbody clse who was & member of the
Planning C: ission was made Chai
Don’t have a part-time Chairman. He
will never be able to give enough time
toit. This is a full-time, highly N
cialised, highly technical matter. K
condly, as I said, noise pollution should
be also included. Then, many or the
existing anti-pollution Acts are not being

rly enforced. I studied it in some
detail and I have found that there are a
number of Acts which arc not being
properly  enforced. These  at  least
should " be enforced immediately and
effectively. Then, low pollution tech-
nology must he developed in our country,
We do not have to make the mistakes
of the western world of going through
high pollution technologies and then
getting on to low pollution technology.
We can jump over this step and move
directly into low poliution technology.
May be in the short run the cost may be
a little higher, but when you quantify the
community a.sg;tt of it and when
you quantify s damage that can be
donc over the long run not only to
our g ion but to g i yet
unborn, you will realisc that 1or 2 pet
cent additionsl input on low pollution
technology will be the best investment
youy can make for the future. For this,
certain research organisations have pgot
to be ivated and if y_certain
incentives l"x:‘vle tt:nl be given.  Whenever
any new industrial project is approved
or some new technology is .Pimvedi the
pollatlon aspects of it must be kept closely
m min
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DR. KARAN SINGH: But they miust
be cnforced. You cannot have, -
in thif day nti age, [ i

!

g
4

¥ we Y
nology from abroad. Whenever we
foreign technology, I would urge, in
I would demsnd, that this
aspect must be kept in mind.
what is happening is that the
countries are now exporting to us
pollution technology because it is
permissible in  their own countries.
read a report that foreign cigarettes are
being exported here which are not per-
missible in their own countries because
the tar level and the nicotine level is
too high, Just because they cannot
sell them there, they are rting them to
the developing countries. In other words,
‘h o‘1 ‘lop.in t:rf:i ig hcountri‘e:,
the poor deve g nations, the popula-
tions of these nations, are being forced to
pay for their rapacity. So, this must not
be allowed. We must be absolutely ruth-
less on these matters.

£E

5

-8

We must also introduce emission stan-
dards as far as auts biler are d
It is a crying disgrace the way our buses,
the way our public vchicles and private
vchicles in this country are putting poiso-
nous fumes into the air. Very often,
many of us in Delhi sometimes almost get
asphyxiated when we are in a traffic jam
and there is a DTC bus next to us. So,
something has got to be done and the
public sector must set an example. You
cannot have public sector organisations
going d or publie port pani
going around with these outmoded things.
Let us make a start on this,

My final point is that we must develop
a ive public educati ign on
this pollution blem. Mr. 'Minilter,
the general public is not aware of what
the dangers of pollution arc. So, unless
in your educal system and in your
adult education and your %enml educa-
tional system you are able i
upon the public th¢ dangers that are
there, what is happening is that people
arc getting poisoned without realising
that they are . "
are not even aware of the fact that theére
are. dangers there. Therefore, you have
Eomopaign. There s & 1ot of otber a
ign. is a lot me-
mho that I have but as the Minister
in his wisdom has suggested a Joint Com-
mittee, I have only one reservation on -
that. Having had some_exrerience of '
Joint Committees when I was on the
other side of the House, I do not think
that this Commitéce should only be » way
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SHRI SIKANDAR BAKHT : I am 100
pee cent in agreement with you.

DR. KARAN SINGH : 1 would urge
that if you have a Select Committee,
this is a matter of Frcn public importance.
We should travel wherever necessary.
If the hon. Minister wants to send any of
us, we will not decline going, but there
should b a time limit. I would urge
that by the end of this year we should
pass this legislation so that at least the
eximting population and children still to
be born are to some cxtent safeguarded
from pollution.

SHRI JAGANNATH RAO (Berhane
pm’l) :  Mr. Deputy Spcaker, Sir,
pollution has become a  world-wide phe-
nomenon. It is growing into gigantic
proportions mostly because of ~ indus-
trialisation and man with the advance-
ment of sciencc and technology has
hecome a God himself before he could
become a man. God crcated man and
Nature, so that man could live in har-
mony with Nature; and even in communc
with Nature. But in the namc of indus-
trialization, man has polluted the whole
environment, the result being that life
on Earth has become hazardous. While
T appreciate this bill, which secks to pre-
vent and control pollution of the air, I
am not in favour of the iecemeal
PP to this probl Pollution of
water, of air, of land and noise all go
together. Thercfore, an integrated ap-

h is required. The Water Pollution

Prevention and Control) Act was pamed
m 1974, and to it, an amendment was
brought in 1971. This bill is secking to
control air pollution. Another bill 1s to
be introdu?edi’ ul,a nnnaunce:.zﬂ_m the
Minister of Parliamenta irs, to
amend 1974 Act. mgore an inte.
grated spproach to de-lI with thfmwii’l

Y- & PP
lead us nowhere. What has hnp&ened
to the carlier legislations? The ater
Pollution Boards are required to be set
up in the States, Many States have not
st up them up.

SHRI SIKANDAR BAKHT : Very

few have.

SHRI JAGANNATH RAO ¢ Vi
few, % Jd’m, you are coming fomﬂ

with this bill. You say that 6 months
are not y your Central
Boasd c¢an have jurisdiction over all
States, A Central Board ix required,
so that it could control polution of air,
water, land and of noise, so that there
could be uniform application of certain
principles and normm, which the State
G hould be required to follow.
That is not being donc. Some States
have not bothered to look into the legis-
lations passed ecarlicr. Therefore,

la’rlc coming forward with another amending
ill.

It is difficult for man to live on this
planet, because he does not get clean
air and atmospherc and pure drinking
water; and since n{)isc is ﬂ’xlq:l:r, he cn‘:nlnot
cven get good sleep. is  problem
has to be dcalt with on a war footing,
seriowsly and in an integrated manner,
Merc provision of a set of penaltics for
contzaventivn, will not do. When an
industrial unit is being set up, the site
sclection commitiee should consist of a
member of the Central Anti-Pollution
Board, so that an _industrial unit which is
set up, is located at a placc far off from
urban and congested areas; and thus,
the pollution which is bound to be there,
could be minimized.

There is an agitation against the esta-
blishment of a refinery at Mathura, So
also there is an agitation at Bombay
against the proposed fertilizer unit there,
These are all highly crowded cities.
If you have industrial unijts there, it will
add to the pollution problk In Bombay,
it is said tevery day, 60,000 to go,000
gallons of human waste is dumped into the
sea everyday. The sea is there to
absorb it; otherwise, what an amount of
pollution would be there! We should first
sce that pollution is eliminated; and as
industrialization is also necessary—and
we canniot do without it—we should see
that pollution is controlled, or minimized.

hese are aspects which have to be gonc
into, The State and Central boards
should consist of members who are to
serve there permanently, or for a certain
period of time, Parttime members
will not be able to do much. This.
problem has been for years; and
not much scrious attention has
E;id by the Government, much less
people themselves, Mml peoplc
ig cities

do not know the hazards. In

and industrial arcas like Kanpur, Bombay,
Calcutta and Ahmedabad, industries have
been there; and the cities have up
subsequently.  Therefore in Ee heart
of the cities we find industries, which
are responsible for this  polluti In
Orima, we have a chlorine gas plant on
the cosst, in my comtituency. That gas
goes up by the chimney and the entire
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vegetation~trees - and paddy plants—
gets completely burnt, i.e, vegetation
within a radius of 4 to § Kms.

Recently, the Committee of Petitions
of Rajya Sabha went there as a petition
was presented by the villagers that many
o:d th::al have contracted TB. But the
industrial unit managed to get a certi-
ficate from the State Government that all
the restrictions imposed by them have
been observedfaithfully and, that therefore,
there is no pollution. But I have myself
scen that when the cffluents arc letin to
the river, the fish die. When people tgo
that way, they cannot even breathe the
air, because it is s0 pungent and it bruns
in their nostrils, I have myself felt
it. The State Government, which is in

harge of the impl ion of the Act
~—of course, it has not sct up the Board—
has given a certificatc that all the restric-
tions imposed by it have been carried out.
The industrial unit took the stand before
the G ittee that the conditions imposed
by the State Government have been
!‘u]:illled. Blgt the fact is that there is
pollution. So, merely imposing a alt:
will not do. You have to ganfecln thz
licence till such time as the restrictions
imposed by the G i are fulfilled.
Otherwise, it will be difficult for people
tolive. Already, thelife of the community
is becoming hazardous and people are
not able to live,

Only the other day there was an accident
to a truck which was carrying chlorine
gas cylinders. It caught fire and many
pe_ople also got  burnt. These
things have to be prevented. There is
one Orient Paper Mills in Orisa,
which is letting out effuent into the river,
8o, the people cannot drink that water.
They have to treat the effluent before it is
discharged into the river or the sea, but it
is not being done. But the industries
have their own way to get the certificate
from the officers of the Government.

As Dr. Karan Singh has said, in order
to solve this problem, to contain pollu-
tion, there should be legislative mea-
sures, institutional measures and  scien-
tific and technological measures. By

and “‘ wology, 1 mean the
nination of, hecking or miti-
gating pollution so that while we want the
industries to grow in a particular area in the
Varger interest of the country and the
cconomy, we should also sce that pollution js
mitigated to the maximum extent so that
‘the life of the community is not put in jeo-
pardy.

. Coming to institutional or administra
tive , Government have to be
watchful. Itis not enough if the officer once
in four months visit the factories. The
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State Governments have: to ensire that the
factoties treat their efflucnts or the -gas that

it is gone, If
the bus of you stops becmuwse of
a traffic jam and starts again, m

in our country and enfored very strictly
and sincerely ‘so that pollution is mini.
mised to the lowest limit so that society
can survive.

The present piecemeal approach should
be given up. Let the Government
bring a comprehensive ill Bill to control
pollution. In U.K. in 1974 an Act was
passed, called the Prevention and Control
of Pollution Act, which deals with the
pollution of water, air, land, noisc and
even radio activity. Why not we have
such an Act ? We passed an Act in
1994 and we amended it in 1977. Now
Government  have comc forward with
another amendment to that  Act.

This is a Bill to deal with pollution
of air. You have not touched pollution
of land, the garbagc that is thrown on
the strects. That is also responsible for
pollution of the air. You have alio not
::ku::ed noi'c. J‘“ these have to be

g one  p
leads to another pollution, and the whale
phere is inated. So, an integra-
ted approach is required. For heaven’s sake
don’t go on with this piecemeal approach.
We are going to the &lect Commiittee, but
we arc only dealing with water and air
rollution. What about pollution of the
and ? That is equally serious. Garbage
is thrown on the streets, the wind
s it throughout the streets,
at is also causing pollution. There is
also DDT polluti The icipality.
while burning the garbage, docs not burn
it propetly.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore) Where do they burn it?
You go and see the heaps of garbage.

SHRI JAGANNATH RAO : Gases
emanate from itand there is pollution,

Then, go to the Yamuna. I read
ﬁtﬂghy that the Detl’hnmAdnunntm-
is to ) crores
for ptgvb;.s:m ofmsl uﬁo‘nxnofthz
Yammwerapuind.hhlgood%
Such things have to be done where
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are located’ on’ the, Baxits of rivers and

the Statement of Objects and dnm
it is stated that a United Na Con-
, and

has

Confie-

There is a npotion in our country that
only e d . Il' A A s h‘w
the problem of air and water pollution.
But in our counirn‘nho industries have
doveloped in a phazard way and
mainly in the cities, The percenmz:m::
the rural population has decreased duri
the last 50 years. In 1921 the urban
popu.htit;‘n was only 11 per cent, but T:y
1972 it has goneup to 20 cent. e
irﬂuatries arc conopenmtedpfnr the cities
and hence the problem of air pollution has
increased to a great  extent.

Regarding Calcutta, today’s Times of India
says :

“*As much as 671 tonnes of pollutents
are emitted cach day into the air (this in«
cludes gascous wastes from industries,
domestic’  sources, powcr  generating
upits and automobiles). Not  surpri-
singly, onc out of cvery four students,
in Calcutta suffers from  tuberculosis,”

MR. DEPUTY-SPEAKER. He may
continue later. We have to go to the
non-official business.

Now we take up Private Members
€38,

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTIETH REPORY

off v fastrer arewm (gRiYR)

ASADHA 30, 1000 '(SAKA) * .Bills Introduced  28a.

aqTeRe Agr, & swey wor §

| “Fip 7y awr Aroerly avet
¥ fadgel war  wwedf
vy afefe & ded
sfedeT &, 0 19 s,
1978 B WWT § SRE
feqr mar o, ag &0

. MR. DEPUTY-SPEAKER : The ques-
tion s :

““That this Housc do with the
‘Twentieth Report of the mmhu on
Private Mecmbers’ Bills and Resolutions
p;aznd to the House on the 19th July,
1978."

The motion was adopied.

1330 hre.
CONSTITUTION (AMENDMENT)
BILLs

(Amendment of Preamble and article, et.

SHRI CHITTA BASU (Barasat) 3
I beg to move for leave to introduce a Bill
ﬁ;:ther to amend the Constitution of In.

_ MR. DEPUTY-SPEAKER 1 The ques-
tion 1s:

“That leave be granted to introduce
a Bl further to amend the Constitution
of India,”

The motion was adopted

SHRI CHITTA BASU: I introduced
the Bill.

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL*

(Insertion of new section 7A)
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*Published in Gazctte of India X di

Yy, Part II, Section 2, dated 21-7-78.

tIntroduced with the recommendation of the President.



